IN THE CENIRAL ADMINISTHATIVE THIBUNAL ALLAHABAD.

Criginal Application No.151 of 1988
A.K. Balchandani R Applicant

Versus

The Unicn of India & otherss.see.ee hespondentse.

Hon.D.S, Misra- AM
Hon,G.S,Sharma=- JM
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The applicant had filed this
petition ginder section 19 of the Administrative
Tribunals Act no.XILI of 1985 challenging RiS
suspension order dated 6,12,1983 and for the arrears
of pay and other allowances. On the notice being
issued to the respondents, they revokegdthe suspension
of the applicant and have also paid the necessary
pay and allowances of the applicant treating the
pericd of suspension on duty. An application has been
moved on behelf of the respondents to the effect
thet this petition has become infractuous and be
disposed of accordingly. The learned counsel far
the applicant presses for iﬁ? costs and contends
that the applicant was unnecesserily harassed and
was put under suspension without any s-ufficient
reagsons and the police had submitted final report
in respect of the F.I1.R, lodged against the
applicant.
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